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(b) Government is giving particu-
lar emphasis to demonstration and
feld trialg of sclar energy systems
and deviceg already developed, on the
basig of which reduction in costg and
improvementg in fficiency cen be
brought about and meaningful com-
mercialization gccomplished. Efforts
are also being made to encourage ihe
production of these items. The ques-
tion of fiscal incentives, both for ma-
nufactures and users of solar energy
devices and gystems, is receiving ur-
gent attention of Government. An in-
formation programme for greater
public awareness iz also being initia-
ted to popularize the use of solar
energy systems and decies.

Insuranece gchemes for fishermen

8264. SHRIMATI SANYOGITA
RANE: Will the Minister of LABOUR
be pleased to state:

(a) whether Government propose
to draw up a comprehensive scheme
for insurance of fishermen living in
various party of the country and spe-
cially Goa, Daman and Diu; and

(b) it g0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): {a) and (b)
No such proposal is under considera-
tion of Government, However, all the
coastal States/Union Territorieq (in-
cluding Goa Administration) have
been advised to extend the provisions
of the Workmenfs Compensation Act,
1923 o persong employed in any ope-
ration in the sea for catching fish.

Legisiation fer the persons employed
in circng industry .
8265. SHRI B, K. NAIR; Will the

Minister of LABOUR be pleased to
St&te:

(a) the number of persong employed
in Circus Companieg under different
categories;

(b) whether these are covered by
any laws applicable to labour, if so,
the details gherect;
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(c) whether there ig any -propusal
under consideration to enact legisla-
tion amendment affording them pre-
tection from exploitation ang safe-
guarding their rights; and

(d) if g0, an outline thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Accord-
to a survey conducted gome years ago,
there were about 200 companiey =ra-
ploying nearly 10,,000 workers.

(b) The Central laws applicable to
Circug workerg are the Workmen's
Compensation Act, 1923 and the Ma-
ternity Benefit Act, 196].

(c) and (d) It ig proposed to under-
take Jegislation tp provide for thc
safety, health ang conditions of ser-
vice, ete. of workers engaged in the
circus industry for which some
detajls have been worked out.
The nature and scope of the pro-
posed legislation and the machi-
nery to enforce its provisions
are likely to be considered by the
Standing Committee of Labour Minis-
terg at itg next meeting.

Army Officery in D.G.IL

8266. SHRI M., KANDASWAMY:
Will the Minister of DEFENCE be
pleased to state:

(a) how many Army Officers are
employed in D.G.I. Organisation and
how many of them are permanently
seconded;

(b) whether any military dutieg are
performed by the Army Officers in
D.G.1. Organisation;

(c) whether military training ig ¢®-
sential to perform those duties;

(d) if s0, what arrangements are
made to provide regular P.T. amd
periodical military training to per-
manently seconded service officers;
and

(e) whether all the permanently
seconded officers are medically fit fer
milifary guties?





